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supplies of the commodity at reasonable 
rates. Zonal restrictions imposed in the 
case of rice are intended to sub-serve the 
objectives of food policy, particularly the 
attainment of procurement targets and 
prevention of excessive rise in prices, and 
there have been no reports of corncring.

(a) and (c). Besides undertaking prog­
rammes for increasing domestic production, 
Government have been taking all possible 
measures, such as, public distribution of 
foodgrains and restrictions on their 
movement, regulation of imports/exports, 
tightening of bank credit, etc. to check the 
rise in prices of necessities.

Labour-Management Disputes in 
Public Undertakings

1760. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether the Prime Minister had 
recently addressed any circular letters to 
all the Central Ministries advising them 
to consult the Union Labour Ministry on 
all issues relating to labour-management 
disputes in the public undertakings in their 
respective spheres ; and

(b) The number of cases of such 
disputes in which the Central Ministries 
consulted and did not consult the Labour 
Ministry, separately during the last two 
years, year-wise ; and

(c) the steps contempated to streamline 
the procedure ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA­
BILITATION (SHRI BALGOV1ND 
VERM A) : (a) No Sir.

(b) and (c). The procedure for Inter- 
Ministerial consultations in such matters 
is generally adequate. Such consultations, 
which can be formal and recorded or other­
wise, taking place whenever there is occasion 
and are a continuing process.

Import of Tractors during 1971-72

1770. SHRI JADEJA :
DR. LAX MIN AR AIN PAN-

DEY :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) the total number of tractors impor­
ted during the year 1969-70 and 1970-71 
and the countries of their origin ;

(b) whether actual imports were short 
of the sanctioned imports ;

(c) if so, reasons therefor ; and

(d) the number of tractors proposed 
to be imported during the current year ?

THE MINISTFR O l' STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) During
1969-70 and J970-7I, the following tractors 
were shipped

Year Name of No. of tractors
country shipped.

1969-70 U.S.S.R. 4,224

Czechoslovakia 3,050

Rumania 1,204

G.D.R. 1,998

10,476

1970-71 U.S.S.R, 3,000

Czechoslovak ia 5,402

Poland 3,200

Yugoslavia 650

Rumania 1,586

U.K. 1,050

14,888
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(b) and (c). The actual imports were 
short o f sanctioned imports for many 
reasons. Important of these are :—

1. Inability of foreign suppliers to 
ofTer the required quantity of 
tractors.

2. Time taken in price negotiations 
with foreign suppliers.

3. Tests of tractors were going on 
at the Budni Station and imports 
could not be c'carcd pending release 
of test reports.

4. Suspension of imports of remaining 
quantity of RS—09 tractors.

(d) The programme for the import o f  
tractors against the requirement of 1970-71 
is under consideration of Government. 
Actual import of tractors during the financial 
year 1971-72 will depend on the programme 
to be approved and the number of tractors 
received against orders placed during the 
previous years.

Setting up of Tobacco Development Board 
for clearing Stocks of Tobacco in 

Andhra Pradesh

1771 SHRI M. RAM GOPAL REDDY : 
SHRI A. K. GOPALAN :

Will the Minister of AGRICULTURE 
be pleased to state

(a) whether stocks of tobacco have
accummulatcd in Andhra Pradesh ;

(b) whether there has been a demand
by the tobacco growers that there should
be a Tobacco Development Board to help 
in clearing the unsold buffer stocks of
tobacco ; and

(c) if so,* the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SINDE) : (a) The present 
unsold stock of tobacco in  Andhra Pradesh 
is reported to be negligible.

(b) and (c). The Government of India 
have examined a proposal for setting up 
a Tobacco Board and have decided that 
the constitution of a Board is not necessary.
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